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JUDGI•. 

In tb!:1. ap: licutiun undei section 19 of the 

Administrative Tribunals Act,1985, the Petitioner prays 

fo c:uash the appoi.:trnent of Opposite Party No.3 to act 

as Branch Potmaster of Jaqannathpur Post (-- f f ice. 

2 	Dhcrtly stated the case of the Pebitioner is 

that Opposite Party No.3 ras electec for appointment 

as Branch Posthacter 	cr:nathpur I ot off ice Jlence being 

aggrieved by  the order of appointment of Opposite Party 

No. 3,this arlicaticn has been filed with the aforesaid 

prayer. 

3. 	In their counter, at paragraph 2(a),itis 

as fo1lyis: 

It is submitLed that the appointment order 
of the Respondent No.3 has been set aside by 
the Chief Postmaster General Crissa vjde his 
letter No. Vjj /3-5/ED/88 dated 1.9.1989 
nnexure R-1). The services of the said 

!espondent No.3 have beentermjnated by the Res-
pondent No.2 vide his Memo No. 3/-332 dated 
11.9.89(Annexure R.2) .Processing has also 
been made for fresh Selection of Branch 
Postmastr r, Jagannathsur ranch post OfEicell . 

4 • 	e have heard :r. I .I.Ramdas feained counsel for 

-. 	Phe Petitioner and Mr. Aswjnj Kumar Mishra les reed St. 

Oo.ins1(Centra1), 

S. 	In V1CW of the averment finding place in the 

counter(quoted above),this application has become 

infructuous.There is no further scope warranted under 

the aw to exoress anVr opinicri in the matter. Alithat 

e wculd av that the rrocess for selection of Branch 

£ostrnaster,.Jagannathpur Branch PoSt Office be completed 

'sithin 90 Pay troisthe date cf roceit of a copy o thu 

\ iucqnent. 
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6. 	Thus, the application isaccordingly disposed 

of leavingthe parties to bear their own costs. 
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MINITLIV) 	-_ 	vici cuIi 

Central dmn. Tribun 
Cuttack Bench,Cuttac 
K.Mohanty/3.11 .92. 


